
Removal of Debris 

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of 

the Policy and endorsed hereon, It is further agreed that this policy includes the cost and expenses 

of clearing debris, including the cost of cleanup, after loss, destruction or damage by a 

contingency insured hereunder including but not limited to the costs and expenses actually 

incurred in the necessary dismantling, removal, demolition, shoring up or propping, clearance of 

drains and sewers temporary boarding up of the property so destroyed or damaged including 

undamaged portions and the removal of debris (including the removal of contents whether 

damaged or undamaged) provided that: 

I. Such costs are not recoverable under any other policy of insurance. 

II. No liability is assumed for the expense of removal of any property or part thereof, the 

removal of which is solely required by any government law of public ordinance. 

Provided that this policy does not insure against the costs of decontamination or removal of water, 

soil or any other substance on or under the premises insured hereunder. 

It is condition precedent to recovery under this extension that The Company shall have paid or 

agreed to pay for direct loss or damage to the property insured hereunder unless such payment 

is precluded solely by the operation of any deductible.  

The indemnity provided herein shall be subject to the limit of indemnity as specified in The 

Schedule. 

 


